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Clwlae In Muter Plaa ID Dellll 
~lud-

1080 SHlU S. G. MURUGAIYAN: 
Will the Muuster of WORKS AND 
HOUSING AND SUPPLY AND BE-
HABILITATION be pleued to 1i.te: 

(a) whether tile Stanchna Commit-
tee of the Delhi Corporation hu ur1ed 
the Government to cha~ the provl-
11om of the Muter Plan reprdlni 
use of land ao u to enable the Cor-
poration to re~e unauthoriled 
and unapproved colonlea and the reei-
4entlal structures bwlt therein upto 
JUQe 30 thJa year; lllld 

(b) it so, the details thereof and 
Government's reaction thereto~ 

THE MINISTD 01' WORKS AND 
HOUSING AN'D"SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT)· (a) Y-. Sir. 

(b) A copy (Enaluh vennon) of the 
Resolution paued by the Standing 
Comn:ittee 11 laJd on the Table of the 
Hou\e [Placed i~ Libf'Q"I/ See No 
LT-1136/77) Government have al-
rendv decided to reaular18e various 
u nauthonsed colonies subJect to term~ 
and condibons In letter dated 16th 
Februarv. 197'7 A copy of the letter 
ii annl'xed 

An  tmplementatlon Body, has been 
set up to regularhe unauthor!Md co-
lon1P1 in accordance with the lnatruc· 
tion~ and thla will, in the pl'OCUI of 
unplementatlon, au11at chan1ea ln 
lllJld UM, Wherit reqWNd. 




